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Def c c- ts in cols 19, 21, 22 & 23 

Remove the.defects. Put up.on.15.11.95.for 

.removing the defects. 

M.L.Paswan 
Registrar Incharge 

Shri.~ M. Lt. P.aswan ...... Registrar Incha r- ge, 

The learned Counsel for the applicant is present. 

The defects noted under item no. 21,22 & 23 
- 
of the 

Scrutiny '-~eport has not 
I 
yet been removed. The applicart 

is agaihs directed to remove the same b' y 14.1-2.95 

without f ail. 

(M. L. Pa,,,wan)-
Registrar I/C 

Shri. No K tAl. 0 0 0 40 -Plegistrar, 
oo*:* 

The defects have not been comr-Led As yet for last 

two dates. Last chance is giv.e.n for removal of defect 

otherwise the matter will be referred to the Hon'ble Bench 
for necess8 orde rs'. Let it be fixed for 03. 

. 
01.96 for 

removal of defects. Nobody is present-on-behalf Of the 

applicant. 

(N o K. Lal) 
Relgistrar 
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6/31.1.96 
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Shri., N. K.' La I ...... Re gi strar. 

Learned Counse-1 Shrii, R. P. SinghAresent'on 

behalf of the applicant. For removal of deft-cts" fixihg, 

90 1 *0,6* 

N. K.. Lal 
Registrar 

Shri, N, Ke La'1000694 Registrar, 
0*0 

In spite of' last four opportunities granted to the 
Ak 

applicant, -the defects pointed out in the Scrutiny Ro nrt 
Aj 

have not been removed as yet. Let 31.1.96.be fixed for" 

removal of defects as last ,chance. 

N, K. La I 
~egistrar 

Shri, N., K9 	 Registrar. 

Nobody is present on behalf of'the applicant. Lei. 
de fects be removed by-28.2.96. 

N. K. Lai') 
Registrar 
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ri. M.  L-. Paswan, Registrar Incharge. 

Nobody is present on behdlf of the applicant. 

Defects halkAot been removed as yet. Let 20.3.96 be fixed 

for removal of defects. 

M. L. Paswan) 
Registrar I/C 

Shri, M. L. Paswan, Registrar Incharge. 

Learned Counsel for-the applicant is absent. Let ,  

11.4.96 be fixed for remo val of defects as a last chance. 

M. L. Paswan) 
Registrar I/C 

9/11.4.96 	 Shri, M. L. Paswan#  Regis trar I . ncharge. 

Iearned counsel for the applicant is absent. Last 

chance was already given on previo I  us- date,but defects has 

not bee . n removed as yet, In the circumstances, let this 

application be put up before the Hon'ble Bench for furt 

direction, fixing 06..05.96. 

M. L. Paswan) 

PKL 
	 Regiptrar'I/C 
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10./ 6.5.96. 	The ap~-~icant ha s. not been, attending Court 

olf t he Renist-rar-on numerous occasion after havino- 

filed the application' on The case is 

dismissed f or' lack. of, prosecution, 

/C 13S 
(N.-Ke Ve rm 

Member (A) 


